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'IN THE CENTRAL ADMINISTRATIVE IRIBUNM

NEW BOMBAY BENCH

0.A. No. 463/91 . o8 = -

DATE OF DECISION __ 16-8-1991

M .
H } Joshi & M G Vaidya Petitioner s
N —— . ‘ : Advocate for the Petitioner (8)
7 Versus
UNIONTOF INDIADP & TWO OTHERS Respondent

MR. M.S. RAMAMURTHI Advocate for the Respondent(s)

CORAM

.The Hon’ble Mr. - P S CHAUDHURI, MEMBER (A)
{ _

» REDDY, EMBRER (J
The Hon’ble Mr,, ° C REDDY, ME ()

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ? ’lj()

4, Whether it needs to be circulated to other Benches of t17bun ?

{ PS5 CHAUDHURTI )




IN THE CENTRAL ADMINISTRATIVE TRIBURAL
NMEW BOMBAY BENCH, NEW BOMBAY - 400 €14

0. A. No.463/91

H Y Joshi

Senior Engineer(Design)
Survey & Constructicon

H 1 Office ,
Western Railway, Churchgate
Bombay 400020

MG Va¢dya

Executive Lngineer (Design)
C.E. Office

Western xailway

H . Office

Churchgate, Bombay 40002C .. Applicants

V/s.

Union of India through

Chief Secretary

Min¥ry of Railways

Rail Bhavan New Delhi ,

General Manager
Western Railway

H,) Cffice

Churchgate} Bombay 20

Financial Advisor & Chief

"Accounts Officer

Western ailway
H,) Office; Churchgate
Bombay 20 .. Respondents

CORAM' HON.SHRI P S CHAUDHURI, MEMBER (A)
HON.SHRI T C REDDY, MEMBER (J)

APPIZARANCE

Shri M S Ramamurthi
Counsel
for the respondents

ORAL JUDGMENT: ' DATED: 16-8-1991
(PER: P S CHAUDHURI,-MEMBER(A))

This application under gection 19 of the Admini-
strative Tribunéls Act, 1885, was filed on 13.8.19%1., In it
the applicants are erking as Senior Lngineer (Design) and
Executive ﬁngineer (Design) on Western Railway are challeng-
ing the order of the respondents dated 17.7.1991 2# withdraw-
ing the incentive to Group B Officers for vauifing higher

{
qualification and recovering exfess amounts paid.
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. ) arvayed |
2 After hearing the two applicants, axr¥ed in the

cause title, we permit these two applicants to file this
appl ication as a joint application. We do not permit them
to file this in a representative capaéity as the procedural
reguirements to do sg under Order I, Rule 8, CPC,

have not been met.
3. Wwe have heard the applicants and Mr, M S Ramamurthi,
Learned counsel for the respondents, who takes notice.

4. As no point’of law is involved in deciding this
matter axd the facts are not in dispute, weiaémit the appli-
cation and gjproceed to decide it.

5. It is not disputed that the first applicant has
submitted a representation dated 30.7.9lagainst the iﬁpugned
order. 1t %s also not disputed that he has not yet recelived
any f£inal orders in that regard. Of course, six months

are yet to elapse since that representatioﬁ was filed and

so the present application is premature in terms of 35.20

of the Administrative Tribunals ~ct,1985., However, we{l}
are of the opinion that the ends of justicewould best be

met by giving a suitable direction to the respondents when

~disposing of the application.

6. ‘We, accordingly direct the respondents -

to pass final orders on the representation dated 30.7.91
within a pericd of four months from the date of receipt of

a copy of this order. we further direct that no recoveries,
as enviéaged in theé order dated 17.7.91 shall be made from
the salaries of the two applicants earlier thas 15 days after
the reply tothe representation dated 30.7.91. If the
applicants continue to remain aggrieved after final orders
are passed on the representation dated 30.7.91 they are at

“liberty to approach this Tribunal afresh.,
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7 The application is decided in above terms.

In the circumstances of the case there will be no order

as to costs.
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( T ¢ REDDY ) { P 5 CHAUDIURI )
.MEMBER (J) : | MEMB...R(A)



